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(1100/SJN/UB) 

(प्रश्न 21) 

 

… (व्यवधान) 

 

1100 बजे 

(इस समय श्री गौरव गोगोई, श्री बी. मणिक्कम टैगोर, श्री इमरान मसूद, सशु्री एस. 

जोणिमणि और कुछ अन्य माननीय सदस्य आकर पटल के ननकट खड़े हो गए।) 
 

… (व्यवधान) 
 

श्री अरुण गोविल (मरेठ) : महोदय, सोशल मीनिया पर जो भी कुछ नदखाई जा रहा है, उसने 

हमार े नैनिक मूल्यों और संस्कारों पर बहुि गहरी चोट पहंुचाई है।…(व्यवधान) ओटीटी 

प्लेटफॉर्मसस पर जो कुछ भी नदखाया जा रहा है, वह बहुि अश्लील है, हम पररवार के साथ 

बैठकर उसको नहीं देख सकिे हैं। उससे हमार ेनैनिक मूल्यों का ह्रास हुआ है। क्या सूचना 

और प्रसारण मंत्री जी यह बिाने की कृपा करेंगे नक सोशल मीनिया प्लेटफॉर्मसस के माध्यम स े

अश्लील और सेक्स संबंधी सामग्री के अवैध रूप से प्रसारण को रोकने के नलए विसमान में 

मौजूद िंत्र क्या है?...(व्यवधान) 

 इस िथ्य को ध्यान में रखिे हुए नक उक्त कानून इन प्लेटफॉमों के दरुुपयोग को रोकने 

के नलए ज्यादा प्रभावी नहीं है, क्या सरकार का मौजूदा कानूनों को और अनधक सख्ि बनाने 

का प्रस्िाव है?...(व्यवधान) 

श्री अश्विनी वैष्णव : माननीय अध्यक्ष जी, माननीय सांसद महोदय ने जो प्रश्न पूछा है, वह 

नवषय वाकई बहुि ही महत्वपूणस है। आज सोशल मीनिया और ओटीटी प्लेटफॉर्मसस का जो 

यगु है, इसमें परुाने कई जो िेमोके्रनटक ससं्थान थे और प्रेस का एक प्रकार था, नजस प्रकार 

से एनिटोररयल कंटेन्ट होिा था, एनिटोररयल चेक होिा था, कोई भी चीज छप रही है, वह 

सही है या गलि है, उसको बार ेमें ननणसय लेकर मीनिया के अंदर लाया जािा था।…(व्यवधान) 

आज वह एनिटोररयल चेक खत्म हो गया है। उस एनिटोररयल चेक के खत्म होने के कारण, 

आज जो सोशल मीनिया एक िरह से फ्रीिम ऑफ प्रेस का बहुि बड़ा माध्यम है, इसके साथ 

ही साथ दूसरी िरफ यह एक अनकंट्रोल्ि एक्सप्रेशन है, नजसमें कई िरह के वल्गर कंटेन्ट 

वगैरह भी आिे हैं।…(व्यवधान)  
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माननीय अध्यक्ष जी, अभी जो एनजजनस्टंग कानून है, उसको नननिि िौर पर और कड़ा 

करने की जरूरि है। मैं ननवेदन करंूगा नक इसके ऊपर एक कंसेंसस बने।…(व्यवधान) 

माननीय अध्यक्ष : माननीय सदस्यगण, माननीय सदस्य सदन में पहली बार अपनी बाि 

रख रहे हैं। वह नए सदस्य हैं। यह प्रश्न काल है। आप प्रश्न काल चलने दें। आपका जो नवषय 

है, हम प्रश्न काल के बाद चचास करेंगे। आप प्रश्न काल चलने दें। 

… (व्यवधान) 

माननीय अध्यक्ष : क्या आप सदन नहीं चलने देना चाहिे हैं? क्या आप सदन में गनिरोध 

पैदा करना चाहिे हैं? सदन मयासदा से चले, सभी माननीय सदस्यों को अपनी बाि कहने का 

पयासप्त समय और पयासप्त अवसर हो। आपको भी अपनी बाि रखने का पयासप्त समय और पयासप्त 

अवसर नदया जाएगा। 

… (व्यवधान) 

माननीय अध्यक्ष : माननीय सदस्य पहली बार चनुकर आए हैं िथा वे पहली बार प्रश्न पूछ 

रहे हैं। मेरा आपसे आग्रह है नक आप सदन को चलने दें। आप अपनी-अपनी सीट्स पर जाकर 

नवराजें।  

 माननीय सदस्य, आप सप्लीमेंट्री प्रश्न पूनछए। 

… (व्यवधान) 

श्री अरुण गोविल (मेरठ) : महोदय, इस िरह की आपनिजनक सामग्री के प्रसार में नवदशेी 

प्लेटफॉर्मसस और ओटीटी प्लेटफॉर्मसस की जो भूनमका होिी है, क्या सरकार ऐस ेप्लटेफॉर्मसस 

को  भारि के कानूनों के िहि जवाबदेह बनाने िथा इनके संचालन को ननयंनत्रि करने के 

नलए कोई नई नीनि लाने पर नवचार कर रही है?…(व्यवधान)  

सरकार को बहुि ठोस कदम उठाने चानहए, बहुि अच्छे कानून बनाने चानहए। इसस े

हमारा जो सामानजक ढाचंा है, जो हमारी नहन्दू संस्कृनि है, जो हमारी भारिीय ससं्कृनि है, 

उसको बहुि चोट पहंुचिी है।…(व्यवधान) जब आज हम घरों में बैठकर टेलीनवजन दखेिे हैं 

या सोशल मीनिया पर कुछ भी देखिे हैं, िो हम पररवार के साथ बैठकर वह नहीं दखे पािे 

हैं। इसस ेहमार ेनैनिक मूल्यों का बहुि बरुी िरह से ह्रास हुआ है। सरकार को पूरी िरह स े

इस बार ेमें ठोस कदम उठाने चानहए और जो भी कंटेन्ट प्रोवाइिसस हैं, जो भी नवदेशी 

प्लेटफॉर्मसस हैं, उन सबको भी संचालन के रूप में लाना चानहए।…(व्यवधान) 
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(pp. 4-30) 

 

(1105/YSH/SRG) 

माननीय अध्यक्ष : माननीय मंत्री जी, आप शॉटस में जवाब द ेदीनजए। 

… (व्यवधान)  

श्री अश्विनी वैष्णव : मान्यवर अध्यक्ष जी, माननीय सासंद महोदय ने बहुि महत्वपूणस नवषय 

उठाया है। … (व्यवधान) सोशल मीनिया के ये प्लेटफॉर्मसस नजन कंट्रीज़ से ननकले हैं, वहा ं

की ससं्कृनि और हमार ेदेश की संस्कृनि में बहुि बड़ा फकस  है। … (व्यवधान) इस िरह की 

निबेट आज दनुनया के करीब-करीब हर दशे में हो रही है, इसनलए मेरा ननवेदन है नक हमारी 

पानलसयामेंट्री स्टैंनिंग कमेटी भी इस नवषय को उठाए। … (व्यवधान) इस नवषय पर समाज में 

सहमनि हो िथा इस पर और कड़े कानून बनाए जाए।ं … (व्यवधान)  

माननीय अध्यक्ष : माननीय सदस्यगण, प्रश्न काल का समय महत्वपूणस है और यह आप 

सबका समय है।  

… (व्यवधान) 

माननीय अध्यक्ष : माननीय सदस्यगण, इसमें सरकार की जवाबदेही िय होिी है। सरकार 

प्रश्नों पर जवाब देिी है। आप प्रश्न काल को चलने दीनजए। आपको हर मदु्द ेपर, हर बाि पर 

चचास करने का पयासप्त अवसर नदया जाएगा। 

… (व्यवधान)  

माननीय अध्यक्ष : मैं आपसे पनु: आग्रह कर रहा ह ूँ नक प्रश्न काल का समय महत्वपूणस है। 

आप सदन को चलने दीनजए। आप ननयोनजि िरीके से सदन में गनिरोध पैदा करना चाहिे 

हैं। यह उनचि नहीं है।  

सभा की कायसवाही आज 12 बजे िक के नलए स्थनगि की जािी है। 

 

1106 बजे 

ित्पिाि् लोक सभा बारह बजे िक के नलए स्थनगि हुई। 
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(1200/RAJ/RCP) 

लोक सभा बारह बजे पनुः समवेत् हुई। 

    (श्री दिलीप शइकीया पीठासीन हुए) 

1200 बज े

(इस समय  श्री अवधेश प्रसाि और कुछ अन्य माननीय सदस्य आकर 

पटल के ननकट खड़े हो गए।) 

… (व्यवधान) 

स्थगन प्रस्ताव की सूचनाओ ंके बार ेमें वववनर्णय 

 

1200 बज े

माननीय सभापवत (श्री दिलीप शइकीया) : माननीय सदस्यगण, कुछ नवषयों पर स्थगन प्रस्ताव की 

सूचनाए ंप्राप्त हुई हैं। माननीय अध्यक्ष जी ने स्थगन प्रस्ताव की नकसी भी सूचना के नलए अनमुनत प्रदान 

नहीं की है।  

… (व्यवधान) 

----- 

सभा पटल पर रखे गए पत्र 

 

माननीय सभापवत : अब पत्र सभा पटल पर रखे जाएगं।े आइटम नम्बर – 2. 

श्री गजेन्र नसंह शेखावत जी। 

… (व्यवधान) 

माननीय सभापवत :  राव इन्रजीत नसंह जी। 

… (व्यवधान) 

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND 

PROGRAMME IMPLEMENTATION; MINISTER OF STATE OF THE MINISTRY 

OF PLANNING; AND MINISTER OF STATE IN THE MINISTRY OF CULTURE 

(RAO INDERJIT SINGH): On behalf of Shri Gajendra Singh Shekhawat, I rise to 

lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Nava Nalanda Mahavihara, Nalanda, for the year 2022-2023. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of 

the Nava Nalanda Mahavihara, Nalanda, for the year 2022-2023, 

together with Audit report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Nava Nalanda Mahavihara, 

Nalanda for the year 2022-2023. 
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(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 

the International Buddhist Confederation, New Delhi for the 

year 2022-2023, along with audited accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the International Buddhist 

Confederation, New Delhi for the year 2022-2023. 

(4) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

(5) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (6) of the Section 20E of the Ancient Monuments 

and Archaeological Sites and Remains Act, 1958:- 

 (i) The National Monuments Authority Heritage bye-laws, 2024 

of the Protected Monument – Bir Singh Palace at Datia, 

Madhya Pradesh. 

 (ii) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – ‘Tomb of Shah

MakhdumDaulahManeriandIbrahimKhan’and‘TheTank

atManer’,Maner,Patna,Bihar. 

 (iii) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – ‘KaranCheuparCave’,

‘Sudama Cave’ and ‘Lomas Rishi Cave’, Barabar and

Nagarjuni Hill, Jehanabad, Bihar. 

 (iv) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘Thetankandtheremains

at village Benisagar’, District – West Singhbhum, 

Jharkhand. 

 (v) The National Monuments Authority Heritage bye-laws, 2024 

of the Protected Monument – Famous Temple Sacred to 

Mahasu (Hanol), Dehradun (Uttarakhand). 

 (vi) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – Vapiyaka cave and 
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Vada Thika cave, Barabar and Nagarjuni hill, Jehanabad, 

Bihar. 

 (vii) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – Jageswar Group of 

Temples namely Jageswar, Mritunjaya, Nanda Devi, Shrine 

dedicated to Surya, Navagrah shrine, Pyramidal shrine, 

Kuber and Chandika Temples, Almora, Uttarakhand. 

 (viii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘TheAsokacolumnknown

asLaurPillaratLauriyaAreraj’,Govindganj,District– East 

Champaran, Bihar. 

 (ix) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘The Jamma Masjid at

Hadaf’ and ‘Ruins of Baradari buildings with probable

undergroundcellsandpassagestandingonahighmound’,

Village- Arazi Mukimpur, Rajmahal subdivision, Sahibganj, 

Jharkhand. 

 (x) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘RangamatiMosqueandthe

ablution tank attached thereto’, Rangamati hill, District-

Dhubri, Assam. 

 (xi) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument – Tomb of Nadir 

Shah and Dome of Adil Shah Faruki, Burhanpur, Madhya 

Pradesh. 

 (xii) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument – Gopi Cave, 

Barabar hill and Nagarjuni hill, Jehanabad, Bihar. 

 (xiii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘Excavatedremainsofstupa

together with adjacent land comprised in whole of survey 

plot Nos. 261, 262, 263, 264,265,268, 269, 270 of village 

Harpur Basant and 1040, 1041, 1042, 1043, 1044, 1045, 
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1046,1047,1048and1049,ofvillageChakramdas’,Harpur

Basant and Chakramdas, District – Vaishali, Bihar. 

 (xiv) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument – ‘Thesupposedsite

ofthePalaceofAsoka’,Kumhrar,Patna,Bihar. 

 (xv) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – ‘BudhistStupa’,TajpurDeur

(Kesaria), District – East Champaran, Bihar. 

 (xvi) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – Sikandar Bagh 

Buildings and Monuments of the Ninety Third Highlanders, 

Lucknow, Uttar Pradesh. 

 (xvii) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – “EmperorAurangzeb’s

Pavilion and Entire Compound Known as Bagh Badshahi, 

Tehsil – Khajuha, District - Fatehpur,UttarPradesh.” 

 (xviii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – Cemeteries near Kaisar 

Pasand, Lucknow, Uttar Pradesh. 

 (xix) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – Tomb of Saadat Ali Khan, 

TombofMashirZaidiwifeofSaadatAliKhanandSapper’s

Tomb, Kaisarbagh, Lucknow, Uttar Pradesh. 

 (xx) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – Dianut-ud-daula’s

Karbala situated in muhalla Menhadiganj, Lucknow. 

 (xxi) The National Monuments Authority Heritage Bye-laws, 

2024 of the Protected Monument – Queen Victoria’s

Memorial in Alfred Park, Allahabad (Prayagraj), Uttar 

Pradesh. 

 (xxii) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument – “Cemetery at

Alambagh”,Lucknow,UttarPradesh. 
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 (xxiii) The National Monuments Authority Heritage bye-laws, 2024 

of Protected Monument – City Cemetery, Karwi, Village and 

Tehsil – Karwi, District Chitrakoot, Uttar Pradesh. 

 (xxiv) The National Monuments Authority Heritage bye-laws, 2024 

of Centrally Protected Monument – British Cemetery at 

Chiria Jhil, Lucknow. 

 (xxv) The National Monuments Authority Heritage Bye-laws, 

2024ofProtectedMonument“TombofNawabSadarJahan

atPihaniintheHardoidistrict,UttarPradesh.” 

 (xxvi) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument – One Ancient Brick Temple 

Built on the same plan as Bhitargaon Temple, Kanchilipur 

(Karchulipur), District – Kanpur, Uttar Pradesh. 

 (xxvii) The National Monuments Authority Heritage Bye-laws, 

2024ofProtectedMonument“SaiBridgeatsecondmileof

the Raebareli and Pratapgarh Road, District-Raebareli, 

UttarPradesh”. 

 (xxviii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument “Heritage Bye-Laws for 

Cemetery at mile 6, (Lucknow, Cawnpore Road) Bagawan 

District-Lucknow,UttarPradesh”. 

 (xxix) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument- “TombofGhazi-ud-

din Haider (First King of Oudh) in the Shah Najaf on the right 

bank of the river Gumti, Tehsil and District – Lucknow,U.P.” 

 (xxx) The National Monuments Authority Heritage Bye-laws, 

2024 of Centrally Protected Monument- Kacheri Cemetery, 

Kanpur, Uttar Pradesh. 

 (xxxi) The National Monuments Authority Heritage Bye-laws, 

2024ofProtectedMonument“CemeteryatMarion,Tehsil

and District-Lucknow,UttarPradesh”. 

 (xxxii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument- Jami Masjid, East of Banda 

City, Near Hospital, Banda, Uttar Pradesh. 
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 (xxxiii) The National Monuments Authority Heritage Bye-laws, 

2024 of Protected Monument- Kaisarbagh Gates, Lucknow, 

Uttar Pradesh. 

 (xxxiv) The National Monuments Authority Heritage Bye-laws, 

2024 of the Protected Monument- “JamaMasjid situated

within the village of Erich, Paragana Garotha, District- 

Jhansi,UttarPradesh”. 

 (xxxv) The National Monuments Authority Heritage Bye-laws, 

2024 of the Protected Monument- Nasir-ud-Din Hiader’s

Karbala at Daliganj, Tehsil Lucknow Sadar, District 

Lucknow, Uttar Pradesh. 

 (xxxvi) The National Monuments Authority Heritage bye-laws, 2024 

of the Protected Monument- Maqbara of Nawab Diler Khan 

a Distinguished Officer of Shah Jahan, Tehsil Shahabad, 

District Hardoi, Uttar Pradesh. 

 (xxxvii) The National Monuments Authority Heritage Bye-laws 2024 

of Protected Monument- The Tomb of Janab Aliya at 

Lucknow, Uttar Pradesh. 

…(Interruptions) 

 

ववज्ञान और प्रौद्योवगकी मतं्रालय के राज्य मतं्री; पृथ्वी ववज्ञान मतं्रालय के राज्य मतं्री; प्रधानमतं्री 

कायाणलय में राज्य मतं्री; कावमणक, लोक विकायत और पेंिन मतं्रालय में राज्य मतं्री; परमार् ु

ऊर्ाण ववभाग में राज्य मतं्री; तथा अंतररक्ष ववभाग में राज्य मतं्री (डॉ. वर्तेंद्र वसहं) : माननीय 

सभापनत जी, मैं ननम्ननलनखत पत्र सभा पटल पर रखता ह ं : 

(1) अदिल भारतीय सेवा अदधदियम, 1951 की धारा 3 की उप-धारा (2) के अंतर्गत 

दिम् िदलदित अदधसूचिाओ ंकी एक-एक प्रदत (दिन् िी तथा अंगे्रजी संस् करण):- 

 (एक) भारतीय प्रशासदिक सेवा (काडर संख् या का दियति) िूसरा संशोधि दियम, 

2024 जो दििांक 23 जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. 

सा.का.दि. 444(अ) में प्रकादशत िुए थे। 

 (िो) भारतीय प्रशासदिक सेवा (वेति) िूसरा संशोधि दियम, 2024 जो दििांक 23 

जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. सा.का.दि. 445(अ) में 

प्रकादशत िुए थे। 
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 (तीि) भारतीय पदुलस सेवा (काडर संख् या का दियति) िूसरा संशोधि दवदियम, 

2024 जो दििांक 25 जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. 

सा.का.दि. 449(अ) में प्रकादशत िुए थे। 

 (चार) भारतीय पदुलस सेवा (वेति) िूसरा संशोधि दियम, 2024 जो दििांक 24 

जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. सा.का.दि. 448(अ) में 

प्रकादशत िुए थे। 

 (पांच) भारतीय पदुलस सेवा (काडर संख् या का दियति) तीसरा संशोधि दवदियम, 

2024 जो दििांक 31 जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. 

सा.का.दि. 463(अ) में प्रकादशत िुए थे। 

 (छि) भारतीय पदुलस सेवा (वेति) तीसरा संशोधि दियम, 2024 जो दििांक 31 

जलुाई, 2024 के भारत के राजपत्र में अदधसूचिा सं. सा.का.दि. 464(अ) में 

प्रकादशत िुए थे। 

(2) अदिल भारतीय सेवा अदधदियम, 1951 के अंतर्गत दिम् िदलदित अदधसूचिाओ ंकी 

एक-एक प्रदत (दिन् िी तथा अंगे्रजी संस् करण):- 

 (एक) सा.का.दि. 540(अ) जो 06 दसतम् बर, 2024 के भारत के राजपत्र में प्रकादशत 

िुआ था तथा दजसमें दििांक 14 फरवरी, 2023 की अदधसूचिा संख् या 

सा.का.दि. 99(अ) का एक शदुिपत्र दिया िुआ िै। 

 (िो) सा.का.दि. 541(अ) जो 06 दसतम् बर, 2024 के भारत के राजपत्र में प्रकादशत 

िुआ था तथा दजसमें दििांक 14 फरवरी, 2023 की अदधसूचिा संख् या 

सा.का.दि. 98(अ) का एक शदुिपत्र दिया िुआ िै। 

(3) अदिल भारतीय सेवा अदधदियम, 1951 की धारा 3 की उप-धारा (1) के अतंर्गत जारी 

अदधसूचिा संख् या सा.का.दि. 687(अ) जो 05 िवम् बर, 2024 के भारत के राजपत्र में 

प्रकादशत िुई थी तथा दजसके द्वारा, उसमें उदललदित अरूणाचल प्रिेश-र्ोवा-दमजोरम  

संघ-राज् यक्षेत्र, संयकु् त काडर भारतीय प्रशासदिक सेवा, भारतीय पदुलस सेवा और 

भारतीय वि सेवा के दलए संयकु् त काडर प्रादधकरण र्दित दकया र्या िै, की एक प्रदत 

(दिन् िी तथा अंगे्रजी संस् करण)। 

(4) (एक) आयगभट्ट पे्रक्षण दवज्ञाि शोध संस् थाि, िैिीताल के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) आयगभट्ट पे्रक्षण दवज्ञाि शोध संस् थाि, िैिीताल के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 
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(5) (एक) बीरबल साििी परुाविस् पदतदवज्ञाि, लििऊ के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) बीरबल साििी परुाविस् पदतदवज्ञाि, लििऊ के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(6) (एक) इंदडयि एसोदसएशि फॉर ि कल टीवेशि ऑफ साइंस, कोलकाता के वर्ग 

2023-2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) 

तथा लेिापरीदक्षत लेिे।   

 (िो) इंदडयि एसोदसएशि फॉर ि कल टीवेशि ऑफ साइंस, कोलकाता के वर्ग 

2023-2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा 

अंगे्रजी संस्करण)। 

(7) (एक) भारतीय िर्ोलभौदतकी संस् थाि, बंर्लोर के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) भारतीय िर्ोलभौदतकी संस् थाि, बंर्लोर के वर्ग 2023-2024 के कायगकरण 

की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी संस्करण)। 

(8) (एक) भारतीय भूचमु् बकत् व  संस् थाि, िवी ममु् बई के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) भारतीय भूचमु् बकत् व  संस् थाि, िवी ममु् बई के वर्ग 2023-2024 के कायगकरण 

की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी संस्करण)। 

(9) (एक) दवज्ञाि और प्रौद्योदर्की उच् च अध् ययि संस् थाि, र्वुािाटी के वर्ग 2023-

2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) दवज्ञाि और प्रौद्योदर्की उच् च अध् ययि संस् थाि, र्वुािाटी के वर्ग 2023-

2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(10) (एक) िैिो दवज्ञाि और प्रौद्योदर्की संस् थाि, मोिाली के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) िैिो दवज्ञाि और प्रौद्योदर्की संस् थाि, मोिाली के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 
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(11) (एक) इंटरिेशिल एडवांस् ड ररसचग सेंटर फॉर पाउडर मेटालजुी एडं न् यू मेटेररयल स, 

िैिराबाि के वर्ग 2023-2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा 

अंगे्रजी संस्करण) तथा लेिापरीदक्षत लेिे।   

 (िो) इंटरिेशिल एडवांस् ड ररसचग सेंटर फॉर पाउडर मेटालजुी एडं न् यू मेटेररयल स, 

िैिराबाि के वर्ग 2023-2024 के कायगकरण की सरकार द्वारा समीक्षा की एक 

प्रदत (दिन् िी तथा अंगे्रजी संस्करण)। 

(12) (एक) जवािर लाल िेिरू उन् ित वैज्ञादिक अिसंुधाि कें द्र, बैंर्लरुू के वर्ग 2023-

2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) जवािर लाल िेिरू उन् ित वैज्ञादिक अिसंुधाि कें द्र, बैंर्लरुू के वर्ग 2023-

2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(13) (एक) रमि अिसंुधाि संस् थाि, बैंर्लरुू के वर्ग 2023-2024 के वादर्गक प्रदतवेिि  

की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत लेिे।   

 (िो) रमि अिसंुधाि संस् थाि, बैंर्लरुू के वर्ग 2023-2024 के कायगकरण की 

सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी संस्करण)। 

(14) (एक) श्री दचत्रा दतरूिल आयदुवगज्ञाि और प्रौद्योदर्की संस् थाि, दत्रवेन् द्रम के वर्ग 

2023-2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) 

तथा लेिापरीदक्षत लेिे।   

 (िो) श्री दचत्रा दतरूिल आयदुवगज्ञाि और प्रौद्योदर्की संस् थाि, दत्रवेन् द्रम के वर्ग 

2023-2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा 

अंगे्रजी संस्करण)। 

(15) (एक) सत् येन् द्रिाथ बोस िेशिल सेंटर फॉर बेदसक साइन् सेज, कोलकाता के वर्ग 

2023-2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) 

तथा लेिापरीदक्षत लेिे।   

 (िो) सत् येन् द्रिाथ बोस िेशिल सेंटर फॉर बेदसक साइन् सेज, कोलकाता के वर्ग 

2023-2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा 

अंगे्रजी संस्करण)। 

(16) (एक) वादडया इंस् टीटयूट ऑफ दिमालयि दजयोलॉजी, िेिरािूि के वर्ग 2023-

2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) वादडया इंस् टीटयूट ऑफ दिमालयि दजयोलॉजी, िेिरािूि के वर्ग 2023-

2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 
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(17) (एक) िेशिल इिोवेशि फाउंडेशि-इंदडया, अिमिाबाि के वर्ग 2023-2024 के 

वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) िेशिल इिोवेशि फाउंडेशि-इंदडया, अिमिाबाि के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(18) (एक) िॉथग ईस् ट सेंटर फॉर टेक् िोलॉजी एप् लीकेशि एडं रीच, दशलोंर् के वर्ग 2023-

2024 के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) िॉथग ईस् ट सेंटर फॉर टेक् िोलॉजी एप् लीकेशि एडं रीच, दशलोंर् के वर्ग 2023-

2024 के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(19) (एक) इंदडयि िेशिल एकेडमी ऑफ इंजीदियरररं्, िई दिल ली  के वर्ग 2023-2024 

के वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) इंदडयि िेशिल एकेडमी ऑफ इंजीदियरररं्, िई दिल ली के वर्ग 2023-2024 

के कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(20) (एक) भारतीय राष्ट रीय दवज्ञाि अकािमी, िई दिल ली  के वर्ग 2023-2024 के वादर्गक 

प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा लेिापरीदक्षत 

लेिे।   

 (िो) भारतीय राष्ट रीय दवज्ञाि अकािमी, िई दिल ली के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 

(21) (एक) िेशिल एकेडमी ऑफ साइंसेज, भारत, प्रयार्राज के वर्ग 2023-2024 के 

वादर्गक प्रदतवेिि  की एक प्रदत (दिन्िी तथा अंगे्रजी संस्करण) तथा 

लेिापरीदक्षत लेिे।   

 (िो) िेशिल एकेडमी ऑफ साइंसेज, भारत, प्रयार्राज के वर्ग 2023-2024 के 

कायगकरण की सरकार द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी 

संस्करण)। 
 

…(Interruptions) 

 

 



27-11-2024             MMN Uncorrected/Not for publication       291 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your kind 

permission, on behalf of my colleague Shri Jayant Chaudhary, I rise to lay on 

the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of 

the Maharashtra Prathamik Shikshan Parishad (STARS), 

Mumbai, for the year 2021-2022, alongwith Audited 

Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Maharashtra Prathamik 

Shikshan Parishad (STARS), Mumbai, for the year 2021-

2022. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

(3) (i) A copy each of the Annual Report (Hindi and English 

versions) of the Samagra Shiksha, (STARS Scheme) 

Himachal Pradesh, Shimla, for the years 2020-2021 and 

2021-2022. 

 (ii) A copy each of the Review (Hindi and English versions) by 

the Government of the working of the Samagra Shiksha 

(STARS Scheme), Himachal Pradesh, Shimla, for the year 

2020-2021 and 2021-2022. 

(4) Two statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) of 

the Samagra Shiksha, Gujarat Council of School Education, 

Gandhinagar, for the year 2022-2023. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Samagra Shiksha, Gujarat 

Council of School Education, Gandhinagar, for the year 

2022-2023. 

(6) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (5) above. 
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(7) (i) A copy of the Annual Report (Hindi and English versions) of 

the Samagra Shiksha, Tamil Nadu, Chennai, for the year 

2022-2023. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Samagra Shiksha, Tamil 

Nadu, Chennai, for the years 2022-2023. 

(8) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 

the Samagra Shiksha, Chhattisgarh, Raipur, for the year 

2022-2023. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Samagra Shiksha, 

Chhattisgarh, Raipur, for the year 2022-2023. 

(10) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 

the Samagra Shiksha, Andhra Pradesh, Vijayawada, for the 

year 2021-2022, alongwith audited accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Samagra Shiksha, 

Vijayawada, Andhra Pradesh for the year 2021-2022. 

(12) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 

the Samagra Shiksha, U.P. Education for all Project Board, 

Lucknow, for the year 2022-2023. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the U.P. Education for all 

Project Board, Lucknow, for the year 2022-2023. 

(14) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (13) above. 
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(15) (i) A copy each of the Annual Report (Hindi and English 

versions) of the Samagra Shiksha, Maharashtra Prathmik 

Shiksha Parishad, Mumbai, for the years 2021-2022 and 

2022-2023. 

 (ii) A copy each of the Review (Hindi and English versions) by 

the Government of the working of the Samagra Shiksha, 

Maharashtra Prathmik Shiksha Parishad, Mumbai, for the 

years 2021-2022 and 2022-2023. 

(16) Two Statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 

the School Education Society, Himachal Pradesh, Samagra 

Shiksha, Shimla for the year 2022-2023. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the School Education Society, 

Himachal Pradesh, Samagra Shiksha, Shimla, for the year 

2022-2023. 

(18) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (17) above. 

…(Interruptions) 

 

THE MINISTER OF STATE IN THE MINISTRY OF POWER; AND MINISTER 

OF STATE IN THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI 

SHRIPAD YESSO NAIK): Sir, I rise to lay on the Table a copy each of the 

following papers (Hindi and English versions) under sub-section (1) of Section 

394 of the Companies Act, 2013:- 

(1) Review by the Government of the working of the Indian Renewable 

Energy Development Agency Limited, New Delhi, for the year 2023-

2024. 

(2) Annual Report of the Indian Renewable Energy Development 

Agency Limited, New Delhi, for the year 2023-2024, alongwith 

Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

…(Interruptions) 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; 

AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your 

kind permission, on behalf of my colleague Shri Pankaj Chaudhary, I rise to 

lay on the Table :- 

(1) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (4) of Section 19 of the Banking Companies 

(Acquisition and Transfer of Undertakings) Acts, 1970:- 

 (i) The Union Bank of India (Employees’) Pension

(Amendment) Regulations, 2024 published in Notification 

No. UBI:HR:16061(E) in Gazette of India dated 28th August, 

2024. 

 (ii) The Indian Overseas Bank (Employees’) Pension

(Amendment) Regulations, 2024 published in Notification 

No. HRMD/PEN/001/2024 in Gazette of India dated 10th 

September, 2024. 

 (iii) The Indian Bank (Employees’) Pension (Amendment)

Regulations, 2024 published in Notification No. F. No. 

Pen/01/2024(E) in Gazette of India dated 12th October, 

2024. 

 (iv) The Bank of India (Employees’) Pension (Amendment)

Regulations, 2024 published in Notification No. 

HO:HR:TBD:2024-25:01(E) in Gazette of India dated 25th 

September, 2024. 

(2) A copy of the 54th Valuation Report (Hindi and English versions) of 

the Life Insurance Corporation of India, Mumbai, as on 31st March, 

2024. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 

the Life Insurance Corporation of India, Mumbai, for the 

year 2023-2024, alongwith Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Life Insurance 

Corporation of India, Mumbai, for the year 2023-2024. 
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(4) AcopyoftheStateBankofIndiaEmployees’PensionFund(Second

Amendment) Regulations, 2024 (Hindi and English Versions) 

published in Notification No. HR/P&PMD/SPL/SP/2024-25/7 in 

Gazette of India dated 4th November, 2024 under sub-section (4) of 

Section 50 of the State Bank of India Act, 1955. 

(5) A copy of the Insurance Regulatory and Development Authority 

(Salary and Allowances payable to, and other terms and conditions of 

service of Chairperson and other members) Amendment Rules, 2024 

(Hindi and English versions) published in Notification No. 

G.S.R.650(E) in Gazette of India dated 21st October, 2024 under 

Section 27 of the Insurance Regulatory and Development Authority 

Act, 1999. 

…(Interruptions) 

 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, 

FOREST AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

Hon. Chairperson, Sir, with your permission, I rise to lay on the Table :- 

(1) A copy each of the following papers (Hindi and English versions) 

under Section 26 of the Environment (Protection) Act, 1986:- 

 (i) The Battery Waste Management (Amendment) Rules, 

2024 published in Notification No. G.S.R.190(E) in Gazette 

of India dated 14th March, 2024. 

 (ii) The Battery Waste Management (Second Amendment) 

Rules, 2024 published in Notification No. S.O.2374(E) in 

Gazette of India dated 20th June, 2024. 

 (iii) The Green Credit Rules, 2023 published in Notification No. 

S.O.4458(E) in Gazette of India dated 12th October, 2023. 

(2) A copy of the Notification No. S.O.05(E) (Hindi and English Versions) 

published in Gazette of India dated 1st January, 2024, making certain 

amendments in the Notification No. S.O.5481(E) dated 31st 

December, 2021 issued under Section 3 of the Environment 

(Protection) Act, 1986. 
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(3) A copy of the Notification No. S.O.884(E) (Hindi and English 

Versions) published in Gazette of India dated 22nd February, 2024 

notifying the methodology for calculating the green credit in respect 

of any activity undertaken under the Green Credit Rules, 2023, 

issued under sub-rule(1) of rule 5 of the said Rules. 

(4) (i) A copy each of the Annual Reports (Hindi and English 

versions) of the National Compensatory Afforestation 

Fund Management and Planning Authority, New Delhi, for 

the years 2018-2019 to 2022-2023 alongwith Audited 

Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Compensatory 

Afforestation Fund Management and Planning Authority, 

New Delhi, for the year 2018-2019 to 2022-2023. 

(5) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Biodiversity Authority, New Delhi, for the 

year 2023-2024, alongwith Audited Accounts. 

 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Biodiversity 

Authority, New Delhi, for the year 2023-2024. 

(7) A copy of the Biological Diversity Rules, 2024 (Hindi and English 

versions) published in Notification No. G.S.R.665(E) in Gazette of 

India dated 25th October, 2024 under sub-section (3) of Section 62 

of the Biological Diversity Act, 2002. 

(8) A copy of the Van (Sanrakshan Evam Samvardhan) Amendment 

Rules, 2024 (Hindi and English versions) published in Notification 

No. G.S.R.582(E) in Gazette of India dated 20th September, 2024 

under sub-section (2) of Section 4 of the Van (Sanrakshan Evam 

Samvardhan) Adhiniyam, 1980. 

…(Interruptions) 

 



27-11-2024             MMN Uncorrected/Not for publication       297 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS (SHRIMATI RAKSHA NIKHIL KHADSE): Hon. Chairperson, Sir, 

with your kind permission, I rise to lay on the Table a copy of each of the 

following papers (Hindi and English versions):- 

(1) Output Outcome Monitoring Framework of the Department of Youth 

Affairs, Ministry of Youth Affairs and Sports for the year 2024-2025. 

(2) Output Outcome Monitoring Framework of the Department of Sports, 

Ministry of Youth Affairs and Sports for the year 2024-2025. 

…(Interruptions) 

 

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION; AND 

MINISTER OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH 

EASTERN REGION (SHRI SUKANTA MAJUMDAR): Hon. Chairperson, Sir, 

with your kind permission, I rise to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the Central University of Haryana, Mahendergarh, for 

the year 2022-2023. 

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Central University of Haryana, 

Mahendergarh, for the year 2022-2023, together with Audit 

report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Central University of 

Haryana, Mahendergarh, for the year 2022-2023. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 

of the University of Hyderabad, Hyderabad, for the year 

2022-2023. 

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the University of Hyderabad, Hyderabad, for 

the year 2022-2023, together with Audit Report thereon. 
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 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the University of Hyderabad, 

Hyderabad, for the year 2022-2023. 

(4) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 

of the University of Allahabad, Prayagraj, for the year 

2022-2023. 

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the University of Allahabad, Prayagraj, for the 

year 2022-2023, together with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the University of Allahabad, 

Prayagraj, for the year 2022-2023. 

(6) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (5) above. 

…(Interruptions) 

 

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE 

AFFAIRS; AND MINISTER OF STATE IN THE MINISTRY OF ROAD 

TRANSPORT AND HIGHWAYS (SHRI HARSH MALHOTRA): Hon. 

Chairperson, Sir, I beg to lay on the Table: - 

(1) A copy of the Limited Liability Partnership (Amendment) Rules, 

2024 (Hindi and English versions) published in Notification No. 

G.S.R.475(E) in Gazette of India dated 5th August, 2024, under 

sub-section (3) of Section 79 of the Limited Liability Partnership 

Act, 2008. 

(2) A copy of the Companies (Adjudication of Penalties) Amendment 

Rules, 2024 (Hindi and English versions) published in Notification 

No. G.S.R.476(E) in Gazette of India dated 5th August, 2024 sub-

section (4) of Section 469 of the Companies Act, 2013. 

…(Interruptions) 
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उपभोक्ता मामले, खाद्य और सावणर्वनक ववतरर् मतं्रालय में राज्य मतं्री (श्रीमती वनमबुेन 

र्यंतीभाई बांभवर्या) : माननीय सभापनत जी, मैं ननम्ननलनखत पत्र सभा पटल पर रखती ह ं : 

(1) अदधसूचिा संख् या का.आ. 3959 (अ) की एक प्रदत (दिन् िी तथा अंगे्रजी संस् करण) जो 

दििांक 18 दसतम् बर, 2024 के भारत के राजपत्र में प्रकादशत िुई थी तथा दजसके द्वारा 

आधार (दवत् तीय और अन् य सिादयदकयों, प्रसदुवधाओ ंऔर सेवाओ ंका लदक्षत पररिाि) 

अदधदियम, 2016 की धारा 7 के अंतर्गत जारी दििांक 8 फरवरी, 2017 की अदधसूचिा 

संख् या का.आ. 371(अ) में कदतपय संशोधि दकए र्ए िैं। 

(2) (एक) कें द्रीय भंडारण दिर्म, िई दिल ली के वर्ग 2023-2024 के वादर्गक प्रदतवेिि की 

एक प्रदत (दिन् िी तथा अंगे्रजी संस् करण) तथा लेिापरीदक्षत लेिे। 

 (िो) कें द्रीय भंडारण दिर्म, िई दिल ली के वर्ग 2023-2024 के कायगकरण की सरकार 

द्वारा समीक्षा की एक प्रदत (दिन् िी तथा अंगे्रजी संस् करण)। 

…(Interruptions) 

 

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND 

MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL 

HUSBANDRY AND DAIRYING (SHRI GEORGE KURIAN): Hon. Chairperson, 

Sir, with your permission, I rise to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of 

the Haj Committee of India, Mumbai, for the year 2022-

2023. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) 

of the Haj Committee of India, Mumbai for the year 2022-

2023, together with Audit Report thereon. 

 (iii) Statement regarding Review (Hindi and English versions) 

by the Government of the working of the Haj Committee of 

India, Mumbai, for the year 2022-2023. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

…(Interruptions) 

---- 
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ASSENT TO BILLS 

1204 hours 

SECRETARY-GENERAL: Sir, I lay on the Table the following 3 Bills passed by the Houses 

of Parliament during the Second Session of Eighteenth Lok Sabha and assented to by the 

President since a report was last made to the House on the 27th June, 2024: - 

I.  The Jammu and Kashmir Appropriation (No.3) Bill, 2024 

II. The Appropriation (No.2) Bill, 2024 

III. The Finance (No.2) Bill, 2024 

--- 

…(Interruptions) 

 

(1205/KN/PS) 

माननीय सभापवत (श्री दिलीप शइकीया) : आइटम नंबर 14. डॉ. फग्र्ि दसंि कुलस्ते जी – उपनस्थत नहीं। 

…(व्यवधान) 

माननीय सभापवत : श्री अिन्त िायक।  

…(व्यवधान) 

 

सवमवतयों के वलए वनवाणचन 

(i) अनुसूवचत र्ावतयों तथा अनुसूवचत र्नर्ावतयों के कल्यार् सबंंधी सवमवत 

 

श्री अनन्त नायक (क्योंझर) : महोदय, मैं ननम्ननलनखत प्रस्ताव करता ह ं: 

“दक यि सभा राज्य सभा से दसफाररश करती िै दक राज्य सभा, श्री कृष्टण लाल पंवार, दजन्िोंिे 

14 अकू्तबर, 2024 से राज्य सभा से त्यार्पत्र िे दिया िै, के स्थान पर अिसूुदचत जादतयों तथा 

अिसूुदचत जिजादतयों के कलयाण संबंधी सदमदत के कायगकाल के समाप्त ि िुए भार् के 

दलए, सदमदत के साथ सियोदजत िोिे के दलए राज्य सभा से एक सिस्य को िामदिदिगष्ट करिे 

के दलए सिमत िो और राज्य सभा द्वारा इस प्रकार िामदिदिगष्ट सिस्य का िाम इस सभा को 

सूदचत कर।े” 

 

माननीय सभापवत : प्रश्न यह है: 

“दक यि सभा राज्य सभा से दसफाररश करती िै दक राज्य सभा, श्री कृष्टण लाल पंवार, दजन्िोंिे 

14 अकू्तबर, 2024 से राज्य सभा से त्यार्पत्र िे दिया िै, के स्थान पर अिसूुदचत जादतयों तथा 

अिसूुदचत जिजादतयों के कलयाण संबंधी सदमदत के कायगकाल के समाप्त ि िुए भार् के 

दलए, सदमदत के साथ सियोदजत िोिे के दलए राज्य सभा से एक सिस्य को िामदिदिगष्ट करिे 

के दलए सिमत िो और राज्य सभा द्वारा इस प्रकार िामदिदिगष्ट सिस्य का िाम इस सभा को 

सूदचत कर।े” 

प्रस्ताव स्वीकृत हुआ। 

--- 

…(व्यवधान) 
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(ii) अन्य वपछडे वगों के कल्यार् सबंधंी सवमवत 

 

श्री गणेश द िंह ( तना) : महोदय, मैं ननम्ननलनखत प्रस्ताव करता ह ं: 

 

“दक यि सभा राज्य सभा से दसफाररश करती िै दक राज्य सभा, श्री बीडा 

मस्थाि राव यािव, दजन्िोंिे 29.08.2024 से राज्य सभा से त्यार्पत्र िे 

दिया िै, के स्थान पर अन् य दपछडे वर्ों के कल याण संबंधी सदमदत के 

कायगकाल के समाप्त ि िुए भार् के दलए, सदमदत के साथ सियोदजत िोिे के 

दलए राज्य सभा के सिस्यों में से एक सिस्य दिवागदचत कर ेऔर सदमदत के 

दलए इस प्रकार दिवागदचत सिस्य का िाम इस सभा को सूदचत कर।े” 

 

माननीय सभापवत : प्रश्न यह है: 

 

“दक यि सभा राज्य सभा से दसफाररश करती िै दक राज्य सभा, श्री बीडा 

मस्थाि राव यािव, दजन्िोंिे 29.08.2024 से राज्य सभा से त्यार्पत्र िे 

दिया िै, के स्थान पर अन् य दपछडे वर्ों के कल याण संबंधी सदमदत के 

कायगकाल के समाप्त ि िुए भार् के दलए, सदमदत के साथ सियोदजत िोिे के 

दलए राज्य सभा के सिस्यों में से एक सिस्य दिवागदचत कर ेऔर सदमदत के 

दलए इस प्रकार दिवागदचत सिस्य का िाम इस सभा को सूदचत कर।े” 

प्रस्ताव स्वीकृत हुआ। 

--- 

…(व्यवधान) 
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(iii) Sree Chitra Tirunal Institute for Medical Sciences and Technology, 

Trivandrum 

 

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND 

TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH 

SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE 

DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE 

DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Hon. Chairperson, Sir, 

with your kind permission, I rise to move the following:- 

“That in pursuance of sub-section (j) of Section 5 read with sub-

section (1) and (2) of Section 6 of the Sree Chitra Tirunal Institute 

for Medical Sciences and Technology, Trivandrum, Act 1980, the 

members of this House do proceed to elect, in such manner, as the 

Speaker may direct, two members from amongst themselves to 

serve as members of the Institute Body of the Sree Chitra Tirunal 

Institute for Medical Sciences and Technology, Trivandrum subject 

to the other provisions of the said Act and the Rules and 

Regulations made thereunder.” 

 

माननीय सभापवत : प्रश्न यह है: 

“दक श्री दचत्रा दतरूिाल आयदुवगज्ञाि और प्रौद्योदर्की संस् थाि, दत्रवेन् द्रम अदधदियम, 

1980 की धारा 6 की उप-धारा (1) और (2) के साथ पदित उक् त अदधदियम की 

धारा 5 की उप-धारा (ञ) के अिसुरण में, इस सभा के सिस् य, ऐसी रीदत से, जैसा 

अध् यक्ष दििेश िें, उक् त अदधदियम के अन् य उपबंधों तथा उसके अधीि बिाये र्ये 

दियमों और दवदियमों के अध्यधीि श्री दचत्रा दतरूिाल आयदुवगज्ञाि और प्रौद्योदर्की 

संस् थाि, दत्रवेन् द्रम के संस् थाि दिकाय के सिस् यों के रूप में कायग करिे के दलए अपिे 

में से िो सिस् य दिवागदचत करें।” 

प्रस्ताव स्वीकृत हुआ। 

--- 

… (व्यवधान) 
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वनयम 377 के अधीन मामले – सभा पटल पर रखे गए 

1208 बजे 

माननीय सभापवत : नजन माननीय सदस्यों को आज ननयम 377 के अधीन मामलों को उठाने 

की अनमुनत प्रदान की गई है, वे अपने अनमुोनदत पाठ को तरुतं व्यनिगत रूप से सभा पटल 

पर रख दें।  

 

Re: Need to address the problems in operation of Telephone 

Exchange in Karwar SSA in Uttara Kannada Parliamentary 

Constituency 

SHRI VISHWESHWAR HEGDE KAGERI (UTTARA KANNADA): My 

Parliamentary Constituency is situated near Western Ghat region in 

Karnataka and many telephone exchanges in Karwar SSA in my 

Parliamentary Constituency are going down within a few minutes of power 

failure as installed battery sets are not taking load and battery reading 

comes down to below 47V within a minute. In this regard, attempts to install 

good quality 2 or more battery sets for the purpose were made having 

consultation with the officer in-charge of concerned telephone exchange. 

But still the same problem persists and due to non-installation of proper 

battery backup, it leads to problems in operation of transmission 

equipments, Mobile BTS equipments, and Exchange equipments. There is 

requirement of power plant in Karwar SSA as many Exchanges in Karwar 

SSA are going down due to lack of power plant modules and the installed 

batteries are not being charged up properly due to fault of power plant. So, 

many transmission equipments, mobile BTS equipments and Exchange 

equipments are also going down. In this regard, I urge the Minister of 

Communications to give the direction to the concerned authority to consider 

the issue and take action on urgent basis. 

(ends) 

---- 
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Re: Need to bring a legislation on National Blood Transfusion to regulate and 

monitor blood transfusion services 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Over 1 million citizens in India require 

blood transfusions every month, yet many face significant challenges in accessing safe 

and timely blood supplies. Despite existing guidelines in the National Blood Policy 

(2002), hospitals often abdicate responsibility for sourcing blood, placing an undue 

burdenonpatients’familiestoorganizeblooddonations.Thissituationhascreateda

breeding ground for unethical practices, such as paid blood donations, and undermines 

patient safety. The need for a comprehensive legislative framework was emphasized in 

a 1996 Supreme Court ruling and is further supported by the World Health Organization. 

Although the National Blood Policy was established over 20 years ago, its 

implementation has been poor, leading to a fragmented blood transfusion system 

across various Government bodies. A National Blood Transfusion Act would streamline 

efforts to regulate and monitor blood services, ensuring consistent standards of safety, 

availability, and quality. This Act would empower a Central National Blood Transfusion 

Authority to set guidelines, regulate blood banks, ensure proper licensing, and enforce 

safety monitoring. It would also provide essential training, foster research, and improve 

coordination across healthcare institutions. I urge the Government to prioritize the 

creation of this Act to safeguard public health and ensure equitable access to safe blood 

transfusion services across the nation.           (ends) 

----- 
 

 

Re: Need to grant classical language status to Maithili Language 

 

श्री गोपाल जी ठाकुर (िरभिंगा) : मैदथली भार्ा की एक समिृ दलदप परम्परा िै और करोडों लोर्ों की 

मातभृार्ा िै। यिां तक दक झारिंड राज्य की दद्वतीय राजकीय भार्ा मैदथली िै। 2003 में परम श्रिेय अटल 

दबिारी वाजपयेी जी के िेततृ्व में भारत सरकार िे मैदथली भार्ा को अष्टम अिसूुची में शादमल करके इस 

भार्ा की मित्ता को स्वीकार दकया िै।आज मैदथली भार्ा िा केवल दशक्षा का माध्यम िै अदपत ुशासि और 

प्रशासि की भी भार्ा िै। मैदथली भार्ा शास्त्रीय भार्ा का िजाग पािे िेत ुसभी मापिंडों को पूणग करती िै।इस 

भार्ा की प्राचीि सादिदत्यक दवरासत िै,यि भार्ा सासं्कृदतक रूप से समिृ िै। इस की अपिी भार्ाई 

स्वतंत्रता िै और इसका अपिा ऐदतिादसक मित्त्व िै। मैदथली भार्ा का इदतिास अदत प्राचीि िै जो ॠर्वेि 

यरु्ीि काल तक जाता ि।ै मेरी माििीय र्िृमंत्री जी से मांर् िै दक मैदथली भार्ा को शास्त्रीय भार्ा के रूप 

में मान्यता िी जाय और दजससे भार्ाई एवं सांस्कृदतक दवरासत का सम्माि, संरक्षण एवं सवंधगि िोर्ा और 

साथ-साथ करोडों दमदथलावादसयों को र्ौरवादन्वत मिसूस िोिे का अवसर प्राप्त िोर्ा। 

(इदत) 

----- 
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Re: Implementation of PM Surya Ghar Yojana in Bundelkhand, Uttar Pradesh 
 

SHRI ANURAG SHARMA (JHANSI): The PM Surya Ghar Yojana promises to 

transform the Bundelkhand region, including Jhansi, by harnessing the area’s

abundant sunlight. This initiative leverages the unique advantage of extended 

daylight hours in the region, making it an ideal area for solar power generation. By 

enabling households to install solar panels, the scheme aims to reduce electricity 

costs and ultimately provide free electricity to residents, significantly easing the 

financial burden on families in this economically disadvantaged area. Bundelkhand 

has long faced challenges of limited development and financial constraints, but with 

the Surya Ghar Yojana, residents have a promising opportunity to move towards 

energy independence. Access to free, sustainable electricity can empower local 

industries, agriculture, and households fostering overall economic growth. 

Additionally, the program promotes environmental sustainability by reducing reliance 

on traditional, non-renewable energy sources. In the long run, the PM Surya Ghar 

Yojana stands as a beacon of hope for Bundelkhand’s revival, addressing both

energy needs and economic disparities, and ensuring that even the remotest parts 

of the country benefit from renewable energy advancements. With the sun shining 

late into the evening, Jhansi and the Bundelkhand region can now look forward to a 

brighter and more prosperous future.            (ends) 

----- 

Re: Need to expedite implementation of Patmada Pump Canal Project in East 

Singhbhum District 
 

श्री दिद्यतु िरन महतो (जमशेिपुर) : मैं इस सिि में पूवी दसंिभूम दजले के पटमिा, बोडाम और कादटि 

प्रिंड के दकसािों के दित में एक मित्वपूणग दवर्य उिािा चािता ि ूँ। 2021 में झारिंड राज्य के जल 

संसाधि दवभार् िे इि क्षेत्रों के दकसािों को दसंचाई सदुवधा प्रिाि करिे के दलए पटमिा पम्प ििर योजिा 

को मंजूरी िी थी। इसके बावजूि अब तक इस पर कोई िोस कारगवाई ििीं की र्ई ि।ै इस योजिा के दलए 

कंसलटेंट द्वारा दपछले एक वर्ग में सवके्षण ररपोटग  भी प्रस्ततु की जा चकुी िै, लेदकि जल संसाधि दवभार् 

िे अब तक इसे स्वीकृदत ििीं िी िै। इस दवलंब के कारण लर्भर् 12,500 िके्टेयर भूदम में दकसािों को 

दसंचाई सदुवधा स ेवदंचत रििा पडा िै, जो उिकी कृदर् उत्पािि को प्रभादवत कर रिा िै। यि एक अत्यंत 

मित्वपूणग मदु्दा ि,ै क्योंदक दसंचाई की सदुवधा से ि केवल दकसािों की िेती में सधुार िोर्ा, बदलक क्षेत्रीय 

कृदर् उत्पािकता में भी वदृि िोर्ी। अत: मेरा आपके माध्यम से माििीय मंत्री जी से दिवेिि िै दक जल 

संसाधि दवभार् के अदधकाररयों के द्वारा इस काम में की र्ई िेरी पर उदचत कारगवाई की जाए, तादक 

दकसािों को शीघ्र िी आवश्यक दसंचाई सदुवधाएूँ दमल सकें  और इस योजिा की मंजरूी के दलए शीघ्र दिणगय 

दलया जाए।                 (इदत) 

----- 
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Re: Need to include Sambalpuri / Kosali language in the Eighth Schedule to 

the Constitution 

श्री प्रिीप पुरोदहत (िारगढ़): मैं माििीय र्िृमंत्री का ध्याि संदवधाि की आिवीं अिसूुची में 

संबलपरुी/कोसली भार्ा को शादमल करिे और इसे ओदडशा की आदधकाररक भार्ा के रूप में मान्यता िेिे 

की आवश्यकता की ओर आकदर्गत करिा चािता ि ूँ। ओदडशा के 30 में से 11 दजलों में लर्भर् िो करोड 

लोर् सबंलपरुी/कोसली भार्ा बोलते िैं। यि एक प्राचीि भार्ा िै, जो समिृ मौदिक परपंरा और सादिदत्यक 

दवरासत से पररपूणग िै। इसमें रामायण, मिाभारत और भर्वत र्ीता के अदु्भत रूपांतरण समेत अिेक 

सादिदत्यक कृदतयां शादमल िैं। प्रदतदित लोककदव पद्मश्री िलधा िार्,प्रदसि र्ीतकार श्री दमत्रभाि ु

र्ौंदटया,और प्रदतभाशाली संर्ीतकार दजतेंद्र िररपाल जैसे व्यदक्तत्व इस भार्ा और संस्कृदत की र्िराई 

और र्ौरव को िशागते िैं। संबलपरुी/कोसली पदिमी ओदडशा के लोर्ों की प्राथदमक भार्ा ि।ै 1 माचग 2014 

को ओदडशा के तत्कालीि मखु्यमंत्री िे औपचाररक रूप से कें द्र सरकार से संबलपरुी/कोसली को आिवीं 

अिसूुची में शादमल करिे का अिरुोध दकया था।िभुागग्य से तत्कालीि राज्य सरकार िे इस मामले को 

उतिी तत्परता से आर्े ििीं बढाई दजतिी तत्परता से सभी को संबलपरुी/कोसली को आदधकाररक राज्य 

भार्ा के रूप में मान्यता िेिी चादिए। मैं कें द्र सरकार से दिवेिि करता ि ूँ दक संबलपरुी/कोसली भार्ा को 

संदवधाि की आिवीं अिसूुची में शादमल के साथ ओदडशा की आदधकाररक भार्ा केरूप में मान्यता िेिे 

िेत ुआवश्यक किम उिाए। 

(इदत) 

----- 

 

Re: Need to expedite establishment of Sainik School in Godda, Jharkhand 
 

DR. NISHIKANT DUBEY (GODDA): The overall condition of Education in Santhal 

Pargana region is a subject-matter of utter neglect in spite of the fact that since time 

immemorial, the entire region was considered to be a harbinger of ancient education 

practices and dissemination of social norms and mores. There has been a vociferous 

demand of establishing a Sainik School in Godda/Deoghar so that this area could 

also share the pride of having quality education to their children. In February 2016, 

the then Honorable Defence Minister, visited my constituency and after 

acknowledging the backwardness of the region, he was kind to announce setting up 

of a Sainik School in Godda/Deoghar. Further, as a consequence to the said 

announcement, the Project for establishing a Sainik School was immediately 

sanctioned by the Ministry of Defence. However, it is a matter of concern that since 

then, more than seven years have elapsed, but the entire Project has not witnessed 

any visible progress.             (ends) 

----- 
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Re: Poor financial health of Discoms in Delhi 
 

श्री योगेन्र चािंिोदलया (उत्तर-पदिम दिल्ली): मैं आज दिलली के लोर्ों को प्रभादवत करिे वाले एक मित्वपूणग 

मदेु्द की ओर ध्याि आकदर्गत करिे के दलए िडा िुआ ि ूँ। राष्टरीय राजधािी की दबजली आपूदतग का प्रबंधि 

तीि कंपदियों द्वारा दकया जाता िै टाटा पावर दिलली दडस्रीब्यूशि दलदमटेड, बीएसईएस यमिुा पावर दलदमटेड 

और बीएसईएस राजधािी पावर दलदमटेड। जबदक टीपीडीडीएल लाभ में चल रिी िै, अन्य िो कंपिी 26,000 

करोड रुपये के घाटे मे िैं जबदक पूरी दिलली मे दबजली की िरें तीिों कंपदियों की समाि िैं। यि चौंका िेिे 

वाला घाटा ि केवल दिलली के दबजली क्षते्र की दवत्तीय दस्थरता को ितर ेमें डालता िै, बदलक िार्ररकों पर 

एक समाि दबजली िरों का बोझ भी डालता िै। दिलली सरकार की कंपदियों से क्या शतें  िैं जो उिके लाइसेंस 

रद्द ििीं दकए र्ए? और दिलली सरकार के िो दबजली घरों को 26,000 करोड रुपये का भरु्ताि करिे में 

दवफल रििे के बावजूि उिके लाइसेंस का िवीिीकरण क्यों दकया जा रिा िै? इस दस्थदत के पररणामस्वरूप 

दिलली के राजस्व में भारी िकुसाि िोता िै। मैं आग्रि करता ि ूँ दक इसकी जाूँच की जाए और िोदर्यों के 

दिलाफ सख्त कारवाई िो तादक सावगजदिक राजस्व की रक्षा की जाए।           (इदत) 

----- 
 

Re: Augmentation of train services connecting Palamu Parliamentary 

Constituency 

श्री दिष्णु ियाल राम (पलामू) : पलामू संसिीय क्षेत्र के अतंर्गत रलेवे से संबंदधत मांर्ों की ओर आपका ध्याि 

आकृष्ट करािा चािता ि ू जो दिम्िदलदित िैं:-  

1. 12453/12454 राचंी-िई दिलली राजधािी एक्सपे्रस रेि का िर्र उंटारी (श्री बंशीधर िर्र) रलेवे 

स्टेशि पर ििराव।  

2. वन्िे भारत रेि को रांची से डालटिरं्ज िोते िुए वाराणसी तक चलाई जाए।  
3. पटिा-दसंर्रौली एक्सपे्रस रेि संख्या 23347/23348 एवं शदक्तपुंज एक्सपे्रस रेि संख्या 

11447/11448 का मरेाल रलेवे स्टेशि पर ििराव।  

4. पलामू एक्सपे्रस रेि संख्या 13347/13348 का रजिरा स्टेशि पर ििराव।  

5. र्रीब रथ रेि संख्या 12877/12878 का मोिम्मिरं्ज पर ििराव।  

6. रांची-िई दिलली राजधािी एक्सपे्रस रेि संख्या 12453/12454 वाया डालटिरं्ज िोकर सप्ताि में 

2 दिि चलती िै, उसे चार दिि चलाई जाए ।  

7. रांची-िई दिलली र्रीब रथ रेि 12877/12878 को सप्ताि में तीि दिि चलती िै उसे 6 दिि चलाई 

जाए।  

8. रांची-वाराणसी इंटरदसटी एक्सपे्रस रेि संख्या 18311/18611 राचंी से वाराणसी तक चलती िै उसे 

र्ोरिपरु तक दवस्ताररत दकया जाए।  

9. रांची से वाया डालटिरं्ज िोकर र्ोरिपरु तक एक िई रेि चलायी जाय, जो कोरोिा काल में चली 

थी। उसे बंि कर दिया र्या िै पिुः चालू दकया जाय। डालटिरं्ज से र्ोरिपरु जािे वाले यादत्रयों की 

संख्या अत्यदधक िै। 

अतः मिोिय उपरोक्त मार्ों को पूरा करािे की कृपा करेंरे्, तादक यादत्रयों का रलेवे की यात्रा सरु्म िो सके।

                             (इदत) 

----- 
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Re: Need to implement stringent Banking Protocols and KYC Norms to curb cyber 

financial frauds 

SHRI P. P. CHAUDHARY (PALI): Under PM Shri Narendra Modi Ji's visionary leadership, 

India has made significant progress in digital transformation. Today, I would like to draw 

the attention of the Hon'ble Home Minister and Finance Minister to an alarming issue of 

cyber financial frauds threatening our economy. Recent studies by the Indian Cyber Crime 

CoordinationCentre(I4C)projectpotentiallossesofover₹1.2lakhcroreinthenextyear,

approximately 0.7% of our GDP. In just six months of 2024, reported losses have reached 

₹11,269crore,excludingunreportedcasesanddirectpolicecomplaints.Thesituationis

particularly concerning as most frauds originate from China and South-East Asian 

countries. Nearly 4,000 mule bank accounts are identified daily, with scam compounds 

operating from Cambodia, Myanmar, Laos, and Azerbaijan. Fraudulent withdrawals occur 

both domestically and internationally. The grave concern is the use of crypto currencies 

formoneylaundering,with₹5.5crorelaunderedthroughinternational exchanges in just 

three months. I urge the MHA and Finance Ministry to implement stricter banking protocols 

and KYC norms, enhance international cooperation, and create robust public awareness 

campaigns. This requires immediate intervention to protect our citizens' financial security 

and our economy.                (ends) 

----- 

 

Re: Alternate route for proposed expansion of Chandikhole-Paradip Section of  

NH-53 in Odisha 

SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): The construction of National 

Highways (NH) touched to more than 30 Kms per day during the financial year 2023-24, 

and the network, which has increased by 60% from 91,287 km in 2014 to 1,46,145 km in 

year 2023. As part of this progress, the State of Odisha has also gained much during last 

11 years. Recently, the work for the rehabilitation and upgradation from 4 to 8 lane of 

Chandikhole-Paradip section NH-53 has been awarded and is expected to be completed 

soon. However, this NH project will be acquiring land of two villages: Bijaychandrapur and 

Udaybat (around 2.5 km distance) and inhabitants of these two villages are going to be 

evicted. The villagers will be losing their home, shops and livelihoods. If an alternative 

route for the expansion of NH 53 on this 2.5 km stretch is readily available, and eviction of 

two villagers is avoidable without demolition of homes and shops, this may be considered 

instead of evicting families of these two villages. I would urge the Union Minister of Road 

Transport and Highways to look into the matter urgently and protect the interest of these 

two villagers in my Parliamentary Constituency-Jagatsinghpur, Odisha.                  (ends) 

----- 
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Re: Need to enact the Constitution (Schedule Tribes) Order (Amendment) Bill, 2019 

for inclusion of six ethnic communities of Assam in the List of Schedule Tribes 
 

SHRI GAURAV GOGOI (JORHAT): Six ethnic communities in Assam namely the Adivasi/Tea 

Tribes, Tai Ahom, Moran, Matak, and Chutia Koch-Rajbongshi have been demanding their 

inclusion in the Central list of Scheduled Tribes. The demand is based on the argument that 

these communities possess the characteristics of Scheduled Tribes and face socio-economic 

disadvantages. The National Commission for Scheduled Tribes (NCST) has also approved 

their inclusion. The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2019 was 

introduced in the Rajya Sabha on 8th January 2019. This bill sought to amend the list of 

Scheduled Tribes of Assam, specifically to include six ethnic communities: Adivasi/Tea 

Tribes, Tai Ahom, Moran, Matak, Chutia, and Koch-Rajbongshi. The delay in the enactment 

of this crucial legislation has had a profound and negative impact on these marginalized 

communities. They continue to suffer from socio-economic disparities, discrimination, and 

lack of adequate representation. The recognition as Scheduled Tribes would have provided 

them with much-needed constitutional safeguards, affirmative action, and access to 

Government schemes and resources. I urge the Government to prioritize this bill's passage 

and expedite the legislative process. The continued delay is causing immense hardship to 

these communities, and it is imperative to address their legitimate aspirations.       (ends) 

----- 

 

 

Re: Need to establish a National Mission for Springshed Management along with 

National Registry of Springs 

SHRI PRADYUT BORDOLOI (NAGAON): I rise today to talk of a slow-onset disaster in many 

hilly areas of the North East face. In recent years, several villages across the region have 

reported the drying up of their mountain springs. This is particularly alarming as many are 

wholly dependent onspringsforwater.Forexample,overhalfofMeghalaya’svillageswere

dependent on springs and Sikkim too derives much of its drinking water from them. 

Springwater quality has been declining, according to a recent study on two springs in Tripura. 

Springsalsocontribute to thebaseflowof theregion’sgreatrivers, like theBrahmaputra,

affecting those in the plains as well. A 2018 NITI Aayog Report stated that nearly half of the 

springs in the Indian Himalayas, many of which fall in the North East, had dried up or become 

seasonal due to development projects and climate change. I thus urge the Government to 

immediately establish a National Mission for Springshed Management, which can help states 

build capacity and integrate springshed management into development projects. A National 

Registry of springs must also be established to periodically monitor the health of springs and 

ensure a continuous supply of crucial data.            (ends) 

----- 
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Re: Need to expedite completion of Peddapalli-Manuguru railway line in 

Manthani region of Peddapalli Parliamentary Constituency  

SHRI VAMSI KRISHNA GADDAM (PEDDAPALLE): I rise to bring attention to the 

concerns surrounding the Peddapalli-Manuguru railway line, which traverses the 

Manthani region within my constituency. Despite its designation as a 'special' project by 

the Centre, aimed at accelerating its progress, the survey remains incomplete, leaving 

the project in limbo. This ₹3,600 crore initiative is critical for the socio-economic 

development of the area, particularly benefiting the tribal population in the erstwhile 

Khammam district. The project promises direct rail connectivity to the national capital, 

improving accessibility and fostering growth. The railway line is vital for regions 

associated with the Singareni coal mines, as coal is currently transported via the Kazipet 

junction, incurring significant costs. The proposed line would reduce these expenses 

and enhance economic efficiency. However, delays in completing the survey and 

initiating construction hinder the realization of these benefits. It is imperative to clarify 

the funds allocated for the project this financial year and ensure their efficient utilization. 

Establishing a clear timeline for completing the survey and commencing construction is 

essential. Expediting the Peddapalli-Manuguru railway line will fulfill long-pending 

aspirations, bolster connectivity, and stimulate economic growth in the resource-rich 

Manthani region.              (ends) 

----- 

 

Re: Need to convert existing Ayurveda Hospital at Ezhukone, Kerala to a full-

fledged Ayurveda Medical College 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): I wish to draw the attention of the 

Hon’ble Minister for Labour and Employment to the urgent need for improving

healthcare and educational facilities in Ezhukone, Kollam, Kerala. The Ezhukone ESIC 

Hospital serves a vast population of insured workers and their families. However, it 

requires urgent upgradation to a 250-bed super-specialty allopathic hospital to meet the 

increasing demand for advanced medical care. Additionally, the dental and pharmacy 

courses earlier sanctioned for this institution must be reinstated to support healthcare 

education and skill development in the region. Furthermore, the existing Ayurveda 

Hospital in Ezhukone holds immense potential to transform into a full-fledged Ayurveda 

Medical College. Upgrading this facility would not only preserve and promote traditional 

medicine but also provide enhanced educational and research opportunities in the field 

ofAyurveda.IurgetheHon’bleMinistertoprioritizetheseinitiatives,ensuringimproved

healthcare services and educational facilities for the benefit of the region.          (ends) 

----- 
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Re: Need to make available adequate quantity of DAP to farmers in Rajasthan 
 

श्री राहुल कसिािं (चुरू) : िेश में इस समय रबी फसल की बवुाई शरुू िो चकुी िैं व िेश भर में दकसािों 

को इस समय भारी मात्रा में DAP की आवश्यकता िैं, दजसके कारण राजस्थाि के दकसािों के द्वारा DAP 

की काफी मांर् की जा रिी िैं, लेदकि मांर् के अिरुूप दपछले अक्टूबर मिीिे से िी DAP उपलब्ध ििी िो 

पा रिी िैं | दजसकी वजि से पूर ेक्षेत्र में DAP की काफी ज्यािा दकललत चल रिी िै। मेर ेलोकसभा क्षते्र 

चूरु में 12 िजार टि DAP की मांर् दवभार् द्वारा राज्य सरकार को दभजवाई र्ई थी लेदकि उसके एवज 

में 6 िजार टि DAP िी उपलब्ध करवाई र्ई िैं। भारत सरकार के द्वारा प्रचरु मात्रा में DAP राज्य सरकार 

को उपलब्ध करवाए जािे के बावजूि भी राज्य सरकार द्वारा कृदत्रम कमी बताते िुए दकसािों को उदचत 

मात्रा में DAP उपलब्ध ििीं करवाई जा रिी िैं दजसके कारण चूरु लोकसभा क्षेत्र सदित राज्य के दकसािो 

में रोर् व्याप्त िैं, और जर्ि जर्ि धरिे प्रिशगि आदि दकये जा रिे िैं। मेरा सरकार से अिरुोध िैं दक 

राजस्थाि राज्य सरकार को दििेदशत करते िुए राज्य के दकसािों को उदचत मात्रा में DAP उपलब्ध 

करवाई जावे तादक रबी फसल की बवुाई की जा सकें ।                         (इदत) 

----- 

 

Re: Situation arising out of merger of Ananthpuri FM with Akashvani AM  
 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the Hon'ble 

Minister's attention to the unfortunate consequences of the merger of Ananthapuri 

FM with Akashvani AM, which has caused anguish to innumerable Keralites since 

late July 2023. Apart from the grievances of 4.5 million listeners, many of whom grew 

up tuning into Ananthapuri FM every morning, the merger rendered numerous staff 

members unemployed, plunging them into financial and emotional turmoil. Especially 

affected were the casual staff between the ages of forty and sixty who, owing to age 

and limited employment prospects, have been struggling to find new livelihoods. 

Every month Ananthapuri FM employed around a hundred part-time anchors, several 

among them being women who are also single parents. These anchors hosted 5-6 

programmes every month, making their stints at Ananthapuri a vital stream of income. 

That an FM channel which was immensely popular and generated a yearly revenue 

of 1.5 crores, and which embodied the popular and literary culture of Kerala, should 

have thus been dismantled is regrettable. I also wonder why the option of instituting 

a separate FM transmitter for Ananthapuri was not explored. I urge the Minister to 

take swift action to address the hardships faced by those who have lost their jobs 

due to the merger and those who can no longer enjoy a beloved and widely-heard 

radio channel.             (ends) 

----- 
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Re: Need to improve rail connectivity to Mau District, Uttar Pradesh 
 

श्री राजीि राय (घो ी) : मैं इस सिि के माध्यम से सरकार का ध्याि दजला मऊ की जिता की 

परशेादियों की ओर आकदर्गत करिा चािता ि ूँ। मऊ के अदधकांश लोर् िैंडलूम एवं पावरलूम के 

कारोबार से जडेु िुए िैं। कारोबार के दसलदसले में उन्िें मऊ से िदक्षण भारत के अिेक क्षेत्रों, उत्तर 

भारत के अिेक क्षेत्रों एवं दिलली और ममु्बई जािा पडता िै, लेदकि पयागप्त रेि सेवा ि िोिे के कारण 

उन्िें बिुत परशेािी का सामिा करिा पडता िै, दजससे उिका व्यवसाय प्रभादवत िोता िै और उन्िें 

आदथगक िादि भी िोती िै। मैं सरकार को अवर्त करािा चािता ि ूँ दक दजला मऊ के िैंडलूम एवं 

पावरलूम कारोबाररयों को पयागप्त रेि सेवा ि िोिे के कारण बडे व्यावसादयक क्षेत्रों से संपकग  दबर्डता 

जा रिा िै, दजससे किोर पररश्रम करिे के बावजूि उिकी माली िालत दबर्डती िी जा रिी िै। 

अतः मैं सरकार से परुजोर अपील करता ि ूँ दक मऊ स्टेशि से एक िई रेि िदक्षण भारत के 

दलए और मऊ स्टेशि से एक वन्िे भारत रेि दिलली एवं ममु्बई के दलए शीघ्रताशीघ्र आरम्भ की 

जाये। साथ िी लोकमान्य दतलक रेि जो ममु्बई तक जाती िै, को साप्तादिक के स्थाि पर प्रदतदिि 

चलाया जाए। राजधािी एक्सपे्रस रेि जो र्ाजीपरु-बदलया तक जाती िै, को मऊ रलेवे स्टेशि तक 

चलाया जाए। 

मिोिय, मऊ िैंडलूम एव ं पावरलूम के कारोबाररयों की समस्या को ध्याि में रिते िुए 

िोिरीघाट रलेवे स्टेशि से एक इंटरदसटी एक्सपे्रस रेि को प्रयार्राज रलेवे स्टेशि तक चलाया 

जाए।                 (इदत) 

----- 

Re: Need to improve healthcare facilities in Etah Parliamentary 

Constituency 

श्री िेिेश शाक्य (एटा) : मेरी लोक सभा एटा, कासरं्ज के अन्तर्गत आिे वाले मेदडकल कालेज, 

दजला अस्पताल, सी० एच० सी० पी० एच० सी० पर डाक्टरों के पिों से भी आधे डाक्टर वतगमाि 

में स्थायी तौर पर िै। दजससे स्वास््य सेवाए ंसचुारु रूप से ििी चल पा रिी िै। लोर्ों को इलाज के 

दलये अलीर्ढ और आर्रा जािा पडता िै। 

स्वास्थ दवभार् द्वारा इि ररक्त पिों को स्थायी रूप से कब तक भरा जायेर्ा दजससे मरीजों 

को सचुारु रूप से इलाज दमल सके। रादत्र की स्वास््य सेवाए ंअच्छी ििीं िै। एटा मेदडकल कालेज 

में एम० आर० आई० की व्यवस्था और आपरटेर ििी िै। कब तक इस व्यवस्था को पूणग दकया 

जायेर्ा। एटा कासर्ंज की जिता को प्राइवेट लैबों में जािा पडता िै, दजससे पीदडत पररवारों पर 

आदधक बोझ पडता िै। 

मेरा सरकार से अिरुोध िै दक एटा कासर्ंज में स्वास््य सेवाओ ंको बेितर करिे के दलय े

जलि से जलि िोस किम उिािे का कष्ट कर।े              (इदत) 

----- 
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Re: Need to expedite construction of Railway line project between Tindivanam and 

Nagari in Tamil Nadu 

SHRI THARANIVENTHAN M. S. (ARANI): I would like to draw the attention of the 

Government regarding the need to expedite the long-delayed construction work of 196 

kms railway line project between Tindivanam and Nagari which were announced in 2010 

by the then Hon'ble Minister of Railways. The then Government had allocated Rs. 600 

crore for this work. However, Rs. 192 crore has already been given by the Government to 

those who have given their land i.e. agricultural land covering 33 villages belonging to 

Vandavasi Seiyaru Arani taluks starting from S Kateri village in the Wayyora Arani 

Parliamentary Constituency in Tiruvannamalai district to Arani Irumpedu village for the 

construction of the railway line. This project was allocated limits Rs 350 crore in the Union 

Government’s recent interim budget and Rs 200 crore last year. The Tamil Nadu 

Government has paid special attention to this and has excavated the land where the track 

is to be built and handed it over to the Railway department. In the funds allocated for this 

purpose, 75 percent of work of constructing flyovers on rivers including Suga Nadi Seyyar 

Balaru in the areas of Vandavasi Seyyar Ranipet Arcot is completed. Hence, I request the 

Hon'ble Minister of Railways,in the interest of the general public of Arni district. 

                                                    (ends) 

----- 

Re: Need for investing in in-depth agricultural research in Andhra Pradesh 

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): The Ministry of 

Agriculture and Farmers Welfare in its first advance estimates has predicted a record 

Kharif harvest of 1,647.05 lakh metric tonnes. However, as we secure food for our nation, 

we must also prioritise its nutritional value. A recent ICAR study highlights a concerning 

trend: high-yielding varieties of rice and wheat have significantly reduced micronutrient 

densities, with zinc levels dropping by up to 33% in rice and 30% in wheat, and iron levels 

similarly declining. To achieve nutrition security, it is time to shift our focus from yield per 

hectare and lakh metric tonnes to nutritional output per hectare. We must promote crop 

diversity and introduce new metrics like an agriculture income diversity score and 

incentivize farmers accordingly. Indicators like soil organic carbon must be included in the 

soil health card. Other metrics such as landscape diversity scores, soil biological activity, 

and water-use efficiency must be mainstreamed into agricultural practices. I propose 

investing in in-depth agricultural research, particularly in Andhra Pradesh, the rice bowl of 

India and home to Acharya N.G. Ranga Agricultural University. On the 125th anniversary 

of the legendary Rythu Ranga, let us honour his vision by driving innovation that ensures 

doubling of farmer income and sustainable agriculture.          (ends) 

----- 
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Re: Need to curb unethical practices of Private Finance Companies in the 

country 

श्री श्रीरिंग आप्पा चिंिू िारणे (मािल) : िेश भर में कई दिजी दवत्तीय कंपदियां (पीएफसी) व्यदक्तर्त 

और व्यावसादयक लोि प्रिाि करती िैं, लेदकि इि पर सरकारी दियंत्रण की कमी के कारण ये 

कंपदियां ग्रािकों के प्रदत अपमािजिक व्यविार करती िैं। समय पर दकस्त ि िेिे पर कुछ पीएफसी 

आक्रामक और बलपूवगक तरीके अपिाते िैं, जैसे बार-बार कॉल करिा, धमकािा, और सावगजदिक 

रूप से शदमिंिा करिा। वसूली एजेंट उधारकतागओ ंके ररश्तेिारों से संपकग  कर पिुभुगर्ताि के दलए 

िबाव बिाते िैं, और कभी-कभी शारीररक धमकी या दिंसा का सिारा लेते िैं। इसके अलावा, पीएफसी 

अक्सर लारू् शलुकों और ब्याज िरों का पिले से िलुासा ििीं करते, दजससे ग्रािकों पर अप्रत्यादशत 

दवत्तीय बोझ पडता िै। कई कंपदियां भ्रामक जािकारी िेकर ग्रािकों को प्रदतकूल शतों में फंसा िेती 

िैं। दबिा सिमदत के ग्रािक डेटा को तीसर ेपक्ष के साथ साझा करिा भी एक रं्भीर समस्या िै, जो 

र्ोपिीयता का उललंघि और धोिाधडी का जोदिम बढाता िै। अतः, सरकार को इि पर किोर 

कारगवाई करिी चादिए। 

(इदत) 

----- 

Re: Need to redevelop Railway Mechanical Workshop, establish an 

electric Loco shed and a new workshop for LHB maintenance in 

Samastipur Parliamentary Constituency 

श्रीमती शािंभिी ( मसतीपुर) : मेरा संसिीय क्षेत्र समस्तीपरु मेधावी और पररश्रमी यवुाओ ंकी भूदम 

िै, लेदकि संसाधिों की कमी और औद्योदर्क दवकास के अभाव में यि आदथगक रूप से दपछडा िुआ 

िै।रोजर्ार की कमी के कारण यिाूँ के यवुा िेश के अन्य दिस्सों में पलायि करिे को मजबूर िैं, जिाूँ 

उन्िें क्षेत्रीय भेिभाव और कई समस्याओ ं का सामिा करिा पडता िै।समस्तीपरु, भारत रत्ि 

जििायक कपूगरी िाकुर की जन्म और कमगभूदम िै। उन्िोंिे सामादजक असमािता को समाप्त कर एक 

समतामूलक समाज के दिमागण का सपिा िेिा था। िमार ेयशस्वी प्रधािमंत्री श्री िरेंद्र मोिी जी िे 

उिके अतलुिीय योर्िाि को मान्यता िेते िुए उन्िें भारत रत्ि से सम्मादित कर सच्ची श्रिांजदल 

िी।उिका सपिा अभी अधूरा िै, क्योंदक िमारा समाज अब भी पूणग समािता की ओर अग्रसर ििीं 

िुआ िै।समस्तीपरु का दवशाल रलेवे िेटवकग  इस क्षेत्र के औद्योर्ीकरण और दवकास की बडी 

संभाविाए ंप्रिाि करता िै। मैं कें द्र सरकार से दिवेिि करती ि ूँ दक समस्तीपरु रले मंडल के यांदत्रक 

कारिािे का िवीिीकरण दकया जाए, दवद्यतु लोको शेड शरुू दकया जाए और एलएचबी मेंटेिेंस के 

दलए िया कारिािा स्थादपत दकया जाए। इससे युवाओ ंको स्थािीय रोजर्ार दमलेर्ा, पलायि 

रुकेर्ा, और रलेवे राजस्व में वदृि िोर्ी। 

(इदत) 

----- 
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Re: Need to establish an AIIMS in Baghpat Parliamentary Constituency 
 

डॉ. राजकुमार  ािंगिान (िागपत) : मैं आपके माध्यम से सरकार का ध्याि अपिे संसिीय क्षेत्र 

बार्पत की ओर आकदर्गत करिा चािता ि ूँ, जिाूँ स्वास््य सेवाओ ंकी दस्थदत अत्यंत र्ंभीर िै। क्षेत्र 

के िार्ररकों को उदचत और समय पर दचदकत्सा सदुवधाएूँ प्राप्त ििीं िो पा रिी िैं। यिाूँ मामूली 

बीमाररयों के दलए लोर्ों को मेरि, दिलली जैसे बडे शिरों का रुि करिा पडता िै। बार्पत में दवशेर्ज्ञ 

डॉक्टरों और आधदुिक दचदकत्सा उपकरणों की कमी के कारण जिता को बडी समस्याओ ंका 

सामिा करिा पड रिा िै। र्भगवती मदिलाओ,ं बजुरु्ों और बच्चों के दलए दस्थदत और भी अदधक 

दवकट िै। ग्रामीण क्षेत्रों में स्वास््य सेवाएूँ बेिि ियिीय िैं, और सरकारी अस्पतालों में बदुियािी 

सदुवधाओ ंका भी अभाव िै।इसदलए, मैं सरकार से आग्रि करता ि ूँ दक बार्पत में स्वास््य सेवाओ ं

को सधुारिे के दलए अदवलंब आवश्यक किम उिाए जाएूँ। िमार े क्षेत्र में एक अदिल भारतीय 

आयदुवगज्ञाि संस्थाि (AIIMS) की स्थापिा की जाए। AIIMS का िोिा ि केवल िमार ेक्षेत्र के 

िार्ररकों को उत्तम दचदकत्सा सदुवधाएूँ प्रिाि कररे्ा, स्थािीय स्तर पर रोजर्ार के अवसर भी बढेंर् े

और क्षेत्र का समग्र दवकास िोर्ा।मैं आशा करता ि ूँ दक सरकार इस मित्वपूणग मदेु्द पर शीघ्रता से 

दवचार कररे्ी और बार्पत के िार्ररकों को बेितर स्वास््य सदुवधाएूँ प्रिाि करिे के दलए िोस किम 

उिाएर्ी। 

(इदत) 

----- 

Re: Rise in prices of food items 

SHRI AMRA RAM (SIKAR): In September this year average price rise hit a nine-

month high of 5.5 per cent. More significantly prices of food items crossed 9.2 per 

cent. A majority of Indians spend nearly half of their income on food. So, food inflation 

hurts the most. Among food items, vegetables in particular saw a staggering price 

rise with year-on-year price increases of 42.4 per cent for tomatoes, 66.2 per cent for 

onions, and 65.3 per cent for potatoes. These three are the most consumed 

vegetables, across the country. While the Government cites usual reasons of 

weather disruptions, the fact remains that every year, prices of some vegetables 

undergo an unbearable spike that has the effect of transferring crores of rupees from 

already strained family budgets to the coffers of big traders and wholesalers. Several 

other items of consumption too are seeing exorbitant price rise. One of them is 

cooking oils, which is partly attributable to the rise in crude palm oil prices by over 45 

per cent in the past three months. Crude palm oil is used not only for processed food 

items but also for items like soaps and cosmetics. 

(ends) 

----- 

 



27-11-2024             MMN Uncorrected/Not for publication       316 

 

Re: Increasing incidents of human-wildlife conflict in Bodoland 

Territorial Region in Kokrajhar Parliamentary Constituency 

 

SHRI JOYANTA BASUMATARY (KOKRAJHAR): I would like to draw the 

urgent kind attention of Union Government on the regular human - wildlife 

conflicts in Bodoland Territorial Region (BTR) in my Kokrajhar Parliamentary 

Constituency. Manas Nation Park (MNP) falls within the territorial domain of 

BTR and it is part of the larger MTR which covers an area of 2,837 sq km. 

TheparkinIndiasharesitsinternationalborderwithBhutan’sRoyalManas

National Park. Together these two Protected Areas form the Manas 

landscape. Every year increasing incidents of wild animal attacks on the 

villages have affected the people as well the biodiversity of the area. Illegal 

poaching and tree cutting is also few of the major problems which need to 

be addressed. I, therefore, request the Union Government to look into the 

matter and take necessary action on illegal poaching and take measures to 

control elephants attack on villages. 

(ends) 

…(व्यवधान) 

माननीय सभापवत : प्लीज आप सब बैनठये। आप सदन को चलने दीनजए। आपकी बात भी 

सनुी जाएगी। आपको भी पूरा मौका नमलेगा। प्लीज आप सब बैनठये। 

…(व्यवधान) 

माननीय सभापवत : प्लीज आप सब अपनी-अपनी सीट्स पर बैनठये। सदन को चलने दीनजए। 

सदन का महत्वपूणण समय है। पूरा देश देख रहा है। प्लीज आप सब अपनी-अपनी सीट्स पर 

बैनठये। 

…(व्यवधान) 

माननीय सभापवत : सभा की कायणवाही गुरुवार, नदनांक 28 नवंबर, 2024 को प्रात: ग्यारह 

बजे तक के नलए स्थनगत की जाती है। 

1209 बजे 

तत्पश्चात् लोक सभा गरुुवार, 28 नवम्बर 2024/7 अग्रहायण 1946 (शक) 

के ग्यारह बजे तक के नलए स्थनगत हुई। 


